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Order

Petition mentioned.

2. Ld. Counsel for the petitioner has been heard. We also heard learned counsel
for the respondents who states that he does not Possess a copy of the petition. A copy
of the petition has been handed over to him in the Court. A request for some time has
been made,

3. After hearing the learned counsels for the parties, it has transpired that there is
only one Director i.e, Respondent No. 2 since 10.08.2015 who are alone running the
affairs of the Respondent No. 1 company. He has been Issuing Agenda and passing
resolutions which is not in tonsonance with the provision of the Companies Act.

4, The hearing is deferred to 31.8.2016 but, in the meanwhile, Respondent No. 2 is
restrained from Passing any new resolutions till the next date of hearing.
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